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e Smt .Lakshmi Gai
L » e Applicant |
f And !
T 1. Union of I dia, :
-3 rep, by its Secretary, |
T M/o Defencu, Scna "havan,
New Uelhi-113 011,
: 2. virector Assistent &
;;- Oirector of fedical vervices,
Cer Head Quarters, Andnre,Tamil ladu,

Marnataka & K.Aruvs, islani Grounds,
"madras-600 00°,.

- O

3. Tha Commandant, ‘
H3 South Comd (mad),
Pune - 1.

4, Senior Executive lMedical Ufficer, f
Family Uel?ara Cenire,
C/o Military Hospitatl,
Golconda.

..+ Respondents it

% Counsel for the Applicant : Shri K.Sudhakar Reddy
b
: Counsel for the Resp.ndints Shri K.Bhaskar Rao, CGSC
CORAM:

~

THE HON'SLE SHRI ‘R.R/NCAR~IAN : MeMBER  (R)

(Order per Hor'ble Shri R.Ruengarajan, Member "(A) e
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Hon'ble Shri R.kangarajans Member (A)

~ -g‘ (Order T
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f Hezard Sri ¥.Sudhakar Radéy. counsel for the applicant

and Shri ¥Kola shuskar a0, lcarned standing counsel for the ;

Fespondent S.

Sy -
P W

24 The spplicant in this C.A., was engaged as a Swespsr on
a hongrariuvm of .4G/- ger month oy letter No.727/1/M=-3/28 _
. j -

N
~

dt.13-12-1982 (Annexure A-1 page-6& to tha OA) in the.GPfice of

T T — e

Family Velfare Centre, C/o Military Hospital, Golconda, Hyderab ad

L]
It is stated that the applicent is working satisfacorily in that

part-tima job. GLventhoush mors than 12 ysars are over at the

the applicant was not regularised in a

time of fFilin, this T.A.,

suitable past-in Group-D such as Sueeper or in an equivallent

post, Her honorarium was ra sed asnd she is not getting Rs.300/-

PV S

per month, The applicsnt submits that she had repressnted her

case for pousting against o regular post. Her case waes also re-

. .::F‘—r'*——

commended {or regularisation against the 8 vacancies of Uard
I

£ '

‘ but no acticn was teken on that recommendation. The Lady Medicygl
I
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Sahayikas sRE 3RE Dﬂ lutter dt.24-2-93 (Annexure A-111 to UA)

0fficer, In-charge of family uWelfare Centre, Golconda has also |
| |

L&r
|

?Wat

recommended aq.plicant's case for regularisstion sgainst a regu

post by letter rt.6-2-93 (Annexure A-1V to OAR). It is stated

the applicant's representations dt.18-11-92 and 4-2-93 uwere noH
. |
replied by the respoundents so far. f
- o ) {

This U.A. ;s filed preying for e direction to the respon-

3.

r.
dents to regularisc her services in the post of Sweeper with
|

effect Prom 13-12-85, the date when she completed her probatidn
‘8w i
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in terms of her appuintment letter dt.13-12-1983 and treat her

as regular defence employese and fix her in payscale.giuen to

recular employges with all correspondent benefits.

The respundents;

. |

that there are no posts of Sweeper in the fFamily UWelfare
[

-

4. A reply has been filed in this C.Aa.

submit

]

i

f Centre, “ilitsry Hospital, Golkonda and as there is ban, the'
]

posts could nct be cresated. The spplicant’'s honorarium was rjise
- |

et - ettt

from time to time and she is working only from 8,00 am to Q.qﬂ an

cdaily and beyond that she ic Pree to work else where to earn per

e 0 8

} further stated in the counter that if the applicaht
livelihood, ‘It. is/not satisfied, she may get herself discharge

[

by giving a maonth's notice. |
i
5 The applicant haAnﬂnkad 8s Sweepsr ax from 1984 onu'mds
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Hence it is two much to presume that there is no work for c%aat

1

. . ]
uf posts. Lven if there is ban, some surplus posts can be tr4dnsf
e, |

here., Hs the applicant has put in sbout 14 yesr's of part tine R
SN '
. oy |
servicc, her case cannot be kept undecided.” A favourable de¢isi
1

T L -

. Nevd be taken in her cass. It is further stated that she i§]an
: |

ﬁk ‘ 5C candidats. Hence there should not he any ditficulty to 4Psoim

Per against the reserved post considering her long service ip tfw
]
i

Military Hospital.
!

¥ ' 6 Considering the above circumstances, the following
1' directiun is ziven :-

The case of the agplicant for regulsrisation

post in Family Welfare Centre, Golkonda or else
where under Respondent No.4 should be examined

|
against the post of Sweeper or in an eguivallent ?
{
and affavourable decision be taken if found |

othervise Pit. |

|
7 Time for compliance is four months from the date of
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reccipt of a copy of this order.

orvered accordingly. No order es to costs.

4y DERABAD BENCH

Original Application is
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in %he lettn~p fhat 4 vacancy of Female Safaiwvall wiyl be 3llettsa

A
L -
v 1

to FWC C/C ME Gelgens ir faveur of Smt, Laxmi =31, Fert-time

TRy o - L

Safaiwall of Mi Gelcends ¢ an? when released by AG/Brg 4(Civ)

ir Thase-TI1I. It is alsa ctated t»:t & cese is slse briny initiotes

fror relegse of g vacarcy in recpect cf Sm+, Lbzymi Bai, Part-tims=

Safaiwali.
. 3. | ’ In visw of &he sbeve, 1t sprears that the %sSp:ndents a2re
1 !
; taving huraritariar view in the cass of tha appljcanéfhnless the
ﬁ 'VacahC? i relegsed thm respondents crcarisaticn cannat rest her,
‘ ! GV\E’X ‘ |
Hance, notira +the Genbeanticence in the letter dated 9-10-97, the CIP
: | ‘
'~ 1s clesed. DBut the recsponferr zre “lrected tr expadite their action |
30 dkok . A | .
: . fwe the applirarté&w get relief shartly, ;
;l 4, In care 1f it is pot 3iven in a rracensble time the '

. \
aprlicart may pray fer pevival of the CP.

S. ! Witk +ha sheve chservatien, the CP is clcsed, M. crects,
|

yoriery afly
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